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MINISTRY OF SHIPPING

(Ports Wing)
NOTIFICATION
New Delhi, the 6th January, 2014

G. S. R. 244(E) .— In exercise of the powers conferred
under sub-section (1) of Section 124, read with sub section
(1) of Section 132 of the Major Port Trusts Act, 1963 (38 of
1963), the Central Government hereby approves the Cochin
Port Employees (Conduct) Amendment Regulations, 2013,
made by the Board of Trustees of Port of Cochin and set
out in the Schedule annexed to this notification.

The said amendment regulations shall come into force
on the date of their publication in the Gazette of India.

SCHEDULE

THE COCHIN PORT EMPLOYEES (CONDUCT)
AMENDMENT REGULATIONS, 2013

In exercise of the powers conferred by Section 28 of
the Major Port Trusts Act, 1963 (38 of 1963), the Cochin
Port Trust hereby makes the following Regulations to amend
the Cochin Port Employees (Conduct) Regulations, 1964,
subject to approval of the Central Government under
Section 124 of the said Act and publication in the Official
Gazette.

1. Short Title:

(i) These Regulations may be called the Cochin
Port Employees (Conduct) Amendment
Regulations, 2013.

@) They shall come into force on the date of
publication of the approval of the Central
Government as required under the provisions

of Section 124 and 132 of the MPT Act, 1963 in
the Gazette of India.

2. Inthe Cochin Port Employees (Conduct) Regulations,
1964, the following amendment shall be made:-

@i InRegulation 15-
(a) Sub Regulation 2 shall be substituted as under:-

"Where and employees enters into a transaction in respect
of movable property either in his own name or in the name
of the member of his family, he shall, within one month from
the date of such transaction, report the same to the
prescribed authority, if the value of such property exceeds
two months' basic pay of the employee.

Provided that previous sanction of the prescribed authority
shall be obtained by the employee, if any such transaction
is with a person having official dealings with him."

(b) In sub regulation 2, Explanation (1)(a), shall be
substituted as under:-

"(a) Jewellery, insurance policies, the annual premia of
which exceeds two months' basic pay of the employee,
shares, securities and debentures."

(¢) InAnnexire "D", referred to in Sub Regulations (3)
and annexed to these regulations, in the heading, th sign

"/" shall be inserted after the word "appointment".
[F.No. PR-12016/9/2013-PE-I]
N. MURUGANANDAM, Jt. Secy.

Footnote : The Principal Regulations were notified in the
Gazette of India under number GSR 313 (E)
dated 24-2-1964 and subsequently amended
vide:

(i) Notification No. PR-12013 (1)-PE-I dated 3-2-88 GS.R.
76 (E).
(i) Ministry of Shipping & Transport Notification No.

PEX-34/77 dated 20-05-77 published in the Gazette
dated 4-6-77 under G.S.R. 701.

(iii) Ministry's Notification F. No. PR-12016/6/95 PE-I and
published under G.S.R. No. 366(E) dated 19-8-1996.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



